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EXAMINATIONS

12.1 A student may be debarred from appearing in the end semester examination due to the following reasons:

a. If any disciplinary action is taken against him/her.

b. On recommendation of a teacher, if his/her attendance in the Lecture/Tutorial/ Practical classes has less than

the prescribed minimum during the semester.
SUPPLEMENTRY EXAMINATIONS

13.1 Students who have missed an end semester examination on any reason are eligible to appear for the same
examination (Odd scheduled exam in the odd semester & Even scheduled exam in the Even semester) in the
subsequent occurring odd or even semester, respectively.

This will be permitted on the request of the student through a form and on payment of the requisite fee.
WITHHOLDING OF GRADES

14.1 Grades shall be withheld when the student has not paid his/her dues or when there is a disciplinary action
pending against him/her.

ELIGIBILITY FOR THE AWARD OF B. TECH. DEGREE
15.1 A student shall be declared to be eligible for the award of B. Tech. degree if he/she has:

a. completed all the credit requirements for the degree with a grade D (Pass) or higher grade in each of the
subjects (Theory, Laboratory, Workshop, etc), Seminar, Project, Industrial Training, Internship etc;

b. satisfactorily completed all the non-credit requirements for the degree viz Extra Academic Activities, Industrial
Training, etc (if any);

c. no dues to the Institute, Department, Hostels, NCC, NSS and NSO; and
d. no disciplinary action is pending against him/her.

15.2 The award of B. Tech. degree must be recommended by the Senate and approved by the Board of Governors /
Governing Body of the Institute.
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NOTIFICATION
New Delhi, the 23rd October, 2019

S.0. 3817(E).—In exercise of the powers conferred by section 33 read with section 34 (1) (2) and (3) of the
Indian Institutes of Information Technology (Public-Private Partnership) Act, 2017 (23 of 2017), the Senate with the
approval of the Board of Governors, make the following Ordinances of Indian Institute of Information Technology,

Dharwad.
Indian Institutes of Information Technology, Dharwad
Ordinances
1 Admission of students to the Institute:
1.1 Admission, registration, commencement of classes and other academic processes shall be as
recommended by the Senate and approved by the Board from time to time.
2 Degree and non-degree programmes of study:
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2.1 The Institute may offer undergraduate, post-graduate, research, integrated and dual degree
programmes as well as certificate, diploma, and other non-degree programmes through

conventional or on-line modes.

2.2 The Institute shall award degrees to candidates meeting all the requirements for the degree
programme as specified by Senate and approved by the Board from time to time.

2.3 All degree programmes shall follow an annual academic calendar of two semesters plus an optional
summer term while non-degree programmes may begin at any time of the year.

24 The duration of various programmes shall be specified in the guidelines governing the respective
programmes of study from time to time by the Senate and approved by the Board.

3 Scheme of evaluation:

31 The Institute shall follow a credit based scheme of study for each degree programme.

3.2 The evaluation of the performance of students shall follow a system of relative or absolute letter
grades which shall be converted to an equivalent cumulative performance index (CPI) as specified
by the Senate and approved by the Board.

33 Each credit shall require a certain number of contact hours as specified by the Senate for the
particular programme of study.

4 Award of the fellowships, scholarships, medals and prizes:

4.1 Awards of fellowships, scholarships, medals, exhibitions and prizes shall be governed by conditions

decided by the Senate and approved by the Board.
5 Finances of the Institute:

5.1 The Institute shall ensure that user charges/ fees charged by it for its various courses and
programmes recover the costs of providing the services.

5.2 Any consulting fee and gains or returns from entrepreneurship or intellectual property earned by
faculty shall be shared with the Institute as per the consulting norms of the Institute.
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